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1828 hrs (i) GS.R. 1025 published in
» T Gazetts of Indis dated tha
'APERS LAID ON THRE TABLE 8th July, 1987,

Navar Cmssmomar Cownortiows or (1) GS.R, 1037 published in
Buwmil)mumtl;lgm Gazetle of India dated the
Ammowmrr) RacvraTions, 1967. 5th July, 1967.

The Minisier of State in the Minis-
try of Fimasoce (Shri K. C, Paat):
On behal? of Shei B. R. Bhagat, I beg
to lay on the Table a copy of the
Naval Ceremonial, Conditions of Ser-

1887, published
in Nuotification No. B.RO. 17/B in
Gazette of India dated tha Tth July,
1967, under section 185 of the Navy
Act, 1857. [Placed in Library. See
No. LT-1112/6T7].

GoverwMmeT RESOLUTION MRGARDING
ACTION TAKEN ON RECOMMENDATIONS
or STupy TEAM OX TMX WORKING
or Tus DG.S. & D,

The Minister of Werks. Hewsiug
and Sapply (Skei Jagansth Rae): 1
beg 1o lay on the Table a copy of
Government Resolution No, 19(8)/88-
Pl dated the 1lth January, 1867, re-
garding action taken by the Govern-
ment on the recommendations of the
Study Team appointed to examine the
working of the Directorate Generul of
Supplies and Disposals. {Placed
Library See No. LT-1118/87).

ANNUAL REPORT ON WORKING OF
inousTruar. awp Comacmmciar Uwnam-
TAKINGS OF THE Cawrraal GOvERN-
MERT ror 1063-88, Normrica-
Tows UwDEa Customa AcT,
wIC.

Shri K. C, Pant: | beg to lay on the
Table-—

(1) A copy of the Annual Report
on the working of the Indus-
trial and Commereial Under-
takings of the Centmal
Government for thy JYear
1963-86. [Placed im Library.
Ses No. LT-1114/87].

{(2) A copy each of ths following
Natifications under paction 159
of tha Customs Act, 108%:—

[Placed in Library. See No, LT-
(115/67].

(3) A copy each of the following
Notifications under section
38 of the Central Excises
and Salt Act, 1944:—

(i) The Central Exclse (Six-
teenth Amendment) Rules,
1967, published in Notifica-
tion No. GSR. 982 in
Gazette of India dated the
1st July, 1967, »

(1) The Central Excise (Seven-
teenth Amendment) Rules,
1867, published 1n Notifica-

tion No. GS.R. 1028 in
Gazette of India dated the
8th July, 1987,

(Placed w:n Library. See No. LT-
1116/67]

(4) A copy each of the following
Notificettong under section
158 of the Customs Act, 1962
and section 38 of the Central
Excises and Salt Act, 1944 —

(1) The Customy and Central
Bxcise Duties Bxport Draw-
back (General) Forty-fifth
Amendment Rules, 1967,
published 1n Notfication
No. G.SR, 1022 1n Gazette
of India dated the Bth July,
1987.

(1) The Customs and Central
Bxcise Duties Bxport Draw-
back (General) Forty-sixth
Amendment Rules, 1067,
published in Notification
No. G.S.R. 1028 in Gazette
o:'I'ndu dated the 8th July,
1907.

(iii) GS.R. 1034 publizshed In
Gazette of Indls dated the
Sth July, 1967, containing
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Shrt K. C. Pant:

S.B. 803
duted the 10th Jm
{Placed in Library. See No. L'I’-
1116/67].

12.30 hrs.
COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
Nmvte RerFORT

Shri Ebadilkar (Khed): I beg to
present the Ninth Report of the Com-
mittee on Private Members' Bills and
Resolutions,

Tto o vy Wifgm (wWk)
UEW WERE, § A WOw TN 6
fawwifawre #1 s e o f g
e ¥ gEedi ¥ qeoh-wadTww o g
war At oft & firar € 1

Mr. Speaker: I have disallowed it

o W wAgY Wfgm ; IER A
o T st ? Fag g fE
w19 99 9T AfaETe w1
X WY Jaw AL T w9
Mr, Speaker: 1 have disallowed 1t.

1o Tm wige Wfgwr ;B §,
afeT gafewR @t #8& | wvE W

Mr. Speaker: 1 have not allowed it.

o T WAT Afgar :  WT NE
At e feanet & v W g

Mr. Speaker: 1 do not know; unless
some further light is thrown that it
deserves reconsideration, how c¢an
that be done? As it stands it 13 dis-
allowed. At ervery party meeting,
everybody has g right to discuss
things, whether it be the swatantra
Party or the Congress Party or the

Employ. & Rehabi.)

SSP. How can we say that what is
discussed at a party meeting can be-
come a mutter of privilege here?

We W wAgT Wfgwr ¢ oA
W Ay, mm&u"ﬁ!‘«mﬁ%#
qreY wT oEew fL ...

Mr. Speaker: It cannot be discussed
here.

1231 hrs,

STATEMENT RE. KENNEDY ROUND
OF TARIFF NEGOTIATIONS
CONCLUDED AT GENEVA

The Minister of Commerce (Shrl
Dinesh Singh): 1 beg to lay on the
Table a statement on the Kennedy
Round of Tarnft Negotiations recently
concluded at Geneva |[Placed in Lab-
rary. See No LT-1117/67].

12.314 hrs.

*DEMANDS FOR GRANTS, 1967-68—
contd,

EMPLOYMENT
REHABILITATION—cOntd.

MiNISTRY OF LABOUR,
AND

Me. Speaker: The House will now
take up further discussion and voting
on the Demands for Grants under
the ctontro:, of the Mimstry of Lab-
our, Employment and Rehabuilitation.

The hon Mimister will now reply
to the debate

The Minister of Labour, Employ-
ment gnd Rehabllitation (Shri Hathi):
[ have heard with great attention and
respect the speeches of hon. Members,
I thank them for their constructive
suggestions, and 1 would like to say
that I shall consider them,

*Moved with Ee recommendation
of the President,



